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ORDER OF THE TRIBUNAL 

Heard learned counsel for the parties. 

Issue notice 	he respondents to 

show cause as to why ti-je application shall 

not be admitted. Returnable by four weeks. 

List on 15.3.02 for Admission 

Vice-Chairman 

This application under 8ection19 of 

the 'thinjstrative Tribunals Act, assailing 

the legitimacy of the order of transfer 

dated 3.8,2001 whereby the al!cants were 

transferred to the different place of 

posting. Apparently the transfer of posting 

is within the jurisdiction of the employer 

However, such transfer order cannot be 

interferred with except on proven il1eçjalIt 

Considering the facts anc circumstan-

ces in my view it will be appropriate if 

applicant is directed to in 	the Con- 
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0.i. 45 of 2002 

I53.02 	petent authority seeking dome remedial 

action. If such repressntation Is filed 

by he aDpllcant the authority shall 

consider the case of the ap1!cnt and 

. passed a reasoned order s per lã, 
ç 	 . 	 preferabl.w±thIn.2 w.eeks'frorn the - dat. 

b 	r 	 of t 66eipt - of. thtpresentatjon 

Accordingly, application Is disposed of, 

Vice-Chairman 
irn 	 . 	. 	. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: 

AT GUWAHATI 

O.A. No. ------------- ---- 	of 2002. 	 1 
IN THE MATTER OF: 

:) Aetting aside of the impugned Transfer Orders of the 

Applicants arbitrarily made by the Divisional Railway 

Manager(p), N.F. Railway Lumding communicated under his 

N6.E-39-24(TTE)pt.v(t) dated 11-01-2002 and stay of the 

impugned order till finalisation of the Application by the 

Tribunal. 

Sri Dinanath Brahma and two Others -----------------Applicants 

VS 

Union of India representing per General Manager, N.F. 

Railway, Maligaon, Guwahati-78 1011. 

The Chief Commercial Manager, N.F. Railway, Maligaon, 

Guwahati-781011. 

The Chief Personnel Officer, N.F. Railway, Maligaon, 

Guwahati-78 1011. 

The Divisional Railway Manager, N.F. Railway, Lumding. 

Sr. Divisional Commercial Officer, Lumding. 

Senior Divisional Personnel Officer, N.F. Railway, Lumding. 

Contd.. . .2 : 7) Sr. Area---- 
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Sr. Area Manager, N.F. Railway, Guwahati 

The Divisional Commercial Manager, N.F. Railway, Guwahati. 

Asstt. Commercial Manager, N.F. Railway, Guwahati. 

-------------------Respondents. 

NOTICES TO BE SERVED TO THE RESPONDNTS. 

Particulars and Addresses of the Respondents: 

i)Union of India representing per General Manager, N.F. 

Railway, Maligaon, Guwahati-78 loll. 

ii)The Chief Commercial Manager, N.F. Railway, Maligaon, 

Guwahati-78 1011. 

iii)The Chief Personnel Officer, N.F. Railway, Maligaon, 

Guwahati-78 1011. 

iv)The Divisional Railway Manager, N.F. Railway, Lumding. 

v)Sr. Divisional Commercial Officer, Lumding. 

vi)Senior Divisional Personnel Officer, N.F. Railway, 

Lumding. 	 p 
vii)Sr. Area Manager, N.F. Railway, Guwahati 

viii)The Divisional Commercial Manager, N.F. Railway, 

Guwahati. 

ix)Asstt. Commercial Manager, N.F. Railway, Guwahati. 

Particulars of the order against 	the Application has 

made:- 

The impugned Transfer Orders of the Applicants arbitrarily 

made by the Divisional Railway Manager), N.F. Railway, 

Contd ... 3... Lumding commu----- 
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Lumding communicated under his No.E-3 9-24(TTE)pt.v(t) 

dated 11-01-2002 and stay of the impugned order till 

finalisation of the Application by the Tribunal. 

3) Details of Application: 

(i) Particulars of the applicant: (1) Sri Dma Nath Brahma, 

Name with Designation 	CTTI/Guwahati 

Sri Diganta Deka, TTE/ 

Guwahati. 

Sri Dipen Brahma, TTE/ 

Guwahati. 

(ii) Addresses of service of all :Office of the Chief Travelling 

Notices 	 Ticket Examiner, N.F. 

Railway, Guwahati Railway Station. 

4) Subject in brief: 

The Divisional Railway Manager(P), Lumding issued the 

impugned Transfer Orders (Annexure-'A') on the face of, it 

seems, DCM, Guwahati's letter No. C/Ticket 

checking/Guwahati/8C dated 03-08-2001 (Annexure-'G') for 

the function of target earnings by the Ticket Checking staff 

per month and upon such whimsical, 'arbitrary', 'unfair', and 

'unjust' order of the DCM/Guwahati, the Applicants made 

representations to various concerned authorities to examine 

the validity and sufficiency of such order of the Ticket 

Contd ... 4.....checking... 

4 2 

Ii 

r 	- 
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checking made to be a must as a punitive measure. The higher 

authorities assured that the matter would be looked into and 

the order kept in abeyance but withheld the draw of 

consolidated Travelling Allowances admissible to the Ticket 

Checking staff of the Commercial Department per mensum. But 

the DRM(P)/ Lumding has since issued the impugned order of 

Transfer and the instant Application has been made against 

such arbitrary, unfair and unjust order for administering justice 

by the Hon'ble Tribunal. 

Jurisdiction of the Tribunal: 

The Applicants declare that the subject matter of the order 	ç 
against which they want redressal is within the jurisdiction of 

the Tribunal. 

Limitation:- 

The Applicants humbly submit that this Application is within 

the period of Limitation as per Administrative Tribunal Act 

of 1985. 

Facts of the case: 

The fact of the case are given below: 

Contd ... 5 ... 7.1. That after.... 
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7.1. 	That after failure of Administrative justice and noticing 

wanton 	attitude 	and 	any 	action 	of the 	N.F. 	railway j 
Administration to render Equitable Justice and redressal of 

the grievances of the Applicants, this Original Application is 

filed before this Hon'ble Central Administrative Tribunal 

under Sec-19 of the Administrative Tribunal Act, 1985 for 

justice and thereby redressal of long standing grievances. 

7.2. 	That the Applicants were appointed by the duly constituted 

body by N.F. Railway 	 letters for and appointment 	the post of 

Trainee Ticket Collector on a stipend of Rs.950/= in grade 

Rs.950/- to 15001- were issued with the only condition that 

on successful completion of training the Applicants would 

be posted as Ticket Collector against the duty cadre posts 

under different divisions on this Railway against the existing 

vacancies.(Annexures B, C, D) 

7.3. That in the said offer/appointment letters there was no 

mention of any clause or binding that the Applicants on 

completion of their training and on being posted in the 

respective Divisions against the existing vacancies, they 

should give the target performance of Ticket earnings as 

indicated by the DCM/Guwahati vide his aforementioned 

letter. Thus, it reveals that the DCM/Guwahati's 

aforementioned letter is most unjust, unfair, arbitrary and 

Contd ... 6.. .7.4. hits the . 
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hits the provisions of Right to Employment under Article-

16 of the Constitution. 

7.4. The contents of the DCM/Guwahati's aforementioned letter, 

more particularly, the last paragraph indicates of a vindictive 

attitude and contemplates of the malafide action in case the 

failure to the target is made or the target realization, as 

desired, is not achieved in toto by the Ticket Checking staff. 

7.5. That imposition of such arbitrary, unjust, unfair, whimsical 

and punitive action cannot be a cause for "transfer on 

administrative ground" as mentioned by the Divisional 

Railway Manager(P), Lumding vide his letter dated 11-01 - 

2002.(Annexure-'A'). 

7.6. That the DCM/Guwahati's such letter and DRM(P)I 

Lumding's above office order causing transfer for not 

achieving the realization as per target performance, as 

desired by DCM/Guwahati, will prove the gross injustice 

and improper action and the action without application of 

the proper mind for the staff of the welfare society as in 

India and which is but to be postulate as "miscarriage of 

justice". 

ii 
JK4 

Contd ... 7 ... thatDCM/.... 
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7.7. That DCM/Guwahati's aforementioned letter signifies that 	cJ 

to achieve the target realization, the Ticket Checking Staff 

should encourage and indulge the bonafide passengers to 

travel without purchasing the valid and proper tickets, and 

when checked on train by the Ticket Checking Staff, they 

shall have to pay penalty and excess fare in addition to the 

exact fare for their coveted journey only to increase the 

railway's fund as desired by DCM/Guwahati. It is not only 

ridiculous but also unheard of in any civilized country under 

the Sun. 

7.8. That being dutiful and sincere employees the petitioners 

leave no stone unturned for fulfilling their task/duties 

entrusted to them. Even then, if such type of vindictive letter 

and orders are issued by the DCM/Guwahati, and upon 

which DRM/Lumding's above mentioned orders are issued, 

it would not only penetrate the sentiments of the Applicants 

but also cause resentment among the employees in general. 

7.9. That in the past also such attempts of vindictive attitude 

were made and punitive measures tried to be inflicted upon, 

but eventually those were not materialized on consideration 

of the good conscience of some of the Administrative 

authorities and finally it yielded good result, the records of 

Contd ... 8... .which are . 
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which are well stored by the N.F. Railway's Commercial 

Department. 

7.10. That every person of common parlance and prudence, 

considering all aspects, would view that the aforementioned 

orders are the examples of glaring illegal order which would 

itself vitiate all its coveted purposes. 

7.11. That the Railway accommodation (Annexure-'K) was 

provided to some of the Ticket Checking Staff, in which one 

Applicant namely Diganta Deka, TTE, Guwahati and 

children of others are studying in various educational 

institutes in and around Guwahati-complex and the wife of 

another Applicant, named Dinanath Brahma is a chronic 

patient of neurological disease, (Annexure-'L'). It would be 

great hardship if the Applicants are forced to leave Guwahati 

with transfer to Badarpur and Lumding as ordered in the 

impugned order of transfer and it would inevitably but be a 

transfer on punitive measure. 

7.12. That the impugned orders issued by DRM(P)/Lumding and 

the letter issued by the DCM/Guwahati giving target 

realization to be made by each of the Ticket Checking Staff 

mandatarily are against all canons of justice, equity and 

fair play. 

Contd..9 ...7.13 That the... 
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7.13. That the stoppage of consolidated traveling allowances for 

the Applicants was made by the ACM/Guwahati upon the 

approval of Sr. ARM/Guwahati, as it appears, vide his No. 

C/ACM/P/Ghy/2001 dated 25-05-200 1 (Annexure-'E'). But 

it is not known to the Applicants as to what made the 

concerned authorities to re-grant the said consolidated 

traveling allowances to be effective from the month of 

January, 2002. The copy of the pay slip of Sri Dinanath 

Brahma would adduce the documentary evidence 

(Annexure-'M') of the fact. Definitely this re-granting of the 

consolidated traveling allowances for the Ticket Checking 

Staff in which ambeit the Applicants are also included and 
V. 

the said pay slip unveils the fact that definitely the 

performance of these Applicants were to be satisfactory and 

the authorities realized their wrong-orders done as 

mentioned above which needed to be immediate rectification 

and, therefore, there remains to be no scope for adopting any 

vindictive action against the Applicants. 

6) Grounds for Application: 

(i) 	That the duties of the Ticket Checking Staff as defi'&i 

under Rule 522(a), (b), (c) and the mode of increase of 

ticket checking earnings as defined under Rule 560 of the 

Indian Railway Commercial Manual, Vol-I, 1992 edition, 

have been deliberately flouted in issuing the transfer order 

Contd.. .10.. .and stopping.... 
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and stopping of consolidated TA. 

The impugned orders of transfer issued by the Divisional 

Railway Manager(P), N.F. Railway, Lumding and the letter 

of target realization of ticket earnings issued by the 

DCM/Guwahati are against all fair play and canons of 

equitable justice and law. 

The conditions imposed to the Applicants for realization of 

ticket earnings on trains by checking the passengers is 

against the Public Policy of employment and thereby hits 

the provisions of Article-16(1) of the Constitutional 

guaranteed Rights to Employment. 

The proposed transfer order and stoppage of consolidated 

monthly traveling allowances is not only a punitive action 

but also "double jeopardy" of rudimentary in nature and 

against procedural laws for the employments. 

That the ground of "administrative nature", as is envisaged 

in the transfer order for the Applicants is a colourable 

issuance of orders for imposing punishment to the dutiful, 

sincere and dedicated employees to cause the grievous hurt 

to the sentiments of the Applicants in particular and the 

employees in general. 

Contd.. . .11. .vi) The validity... 
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(vi) The validity and sufficiency of the orders issued by the 

DCM!Guwahati, ACM/Guwahati and the impugned order 

of transfer issued by somebody for Divisional Railway 

Manager (P) without obtaining sanction of the competent 

authority are challenged to the strict proof thereof of 

Railway Rules. 

That the grounds mentioned in the transfer order are quite 

contradictory to the contents of "Administrative Ground" 

and "due to unsatisfactory" of individual earnings". This is 

a sugar-coated sharp weapon to shield "bias" attitude. 

That the Principles of Natural Justice have been violated 

by not considering the appeals/ representations and 

approaches by the concerned authorities for the hardships 

undertaken by the Applicants for their members of the 

family (for which relevant annexures have been enclosed) 

to maintain two establishments with their meagre income 

in the event of their being transferred from Guwahati. 

8) Relief sought :- 

In the aforesaid premises your Applicants pray that the 

Hon'ble Tribunal would be pleased to admit this 

Application, call for the records, issue notices on the 

Respondents calling upon them to show cause as to why the 

Contd. ..12.. .impugned. 

~ 41-  

N&O 

-4,  
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impugned transfer order under No. E-39-24(TTE)PT.V(T) 

dated 11-01-2002 mentioned under nnexur%-'A' & 'H' 

issued by the Divisional Railway Manager (P), N.F. 

Railway, Lumding and the DCM/Guwahati (Annexure-

'G')should not be set aside and direction be made to cancel 

the proposed transfer orders of the Applicants and maintain 

the statusquo and/or pass such other or further orders as 

your Lordship may deem fit and proper. 

(9) Interim, if prayed for:- 

Pending finalisation of this Application by the Hon'ble 

Tribunal the Applicants have filed a separate Miscellaneous 

Petition under No. -----------praying for granting of the stay 

order of their transfer as indicated and proposed in the 

impugned order of the Divisional Railway Manager (P), 

N.F. Railway, Lumding vide his No.E-39-24(TTE)pt.v(T) 

dated 11-01-2002. 

10) Details of remedies Exhausted :- 

Appeals/representations, both written and oral, preferred 

before the various concerned authorities of the N.F. railway 

Administration right from the Assistant Commercial 

Manager to DRM for stoppage of their transfer, but were 

without any relief, although the then Addl. Divisional 

Railway manager, N.F. Railway, Lumding, after issuance of 

Contd... 13..the earlier... 
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the earlier transfer order, assured us that the transfer order 

for us would be cancelled. 

11) Matter not pending with other Court etc.:- 

The Applicants further declare that the matter regarding 

which this Application has been made is not pending before 

any Court of Law or any other Authority or any other Bench 

of the Tribunal. 

12) Particulars of Bank Draft/Postal Order in respect of 

Application Fee:- 

Number of Indian Postal order:- 7G 

Name of the issuing Post office:- 	Guwahati ff0. 

Date of Issue of Postal Order:- 	It - 02. 	) o 

Post Office at which payable:- Guwahati H.O. 

13) Details of Index:- 

An index in duplicate containing the details of the 

documents to be relied upon is enclosed. 

8) List of Annexure :- A, B, C, D, E, F, G, H, I, J, K, L, M. 

Contd ... 14..Verification. 
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VERIFICATION 

I Sri Dma Nath Brahina ,S/0.P 

aged about 	 years, resident of Guwahati Rail- 

way Station Colony at .Gpwahati, working as Chief 

Travelling Ticket Inspector under Divisional Railway 

Manager, N. F. Railway, Lumding and being authorised 

by other two Appntsned Sri Diganta Deka,S/O. 

ged about L3 years, resident of 

Guwabati R].y. Statio# and Sri Dipen Brahma,S/0.J 

aged about 3Z 	years, resident 

of Guwahati working as Travelling Ticket Examiner, all 

under Divijonal Railway Manager, N.F.Railway, Lumding, 

do hereby solemnly affirm and verify that contents of 

paragraphs 791 to 7.5 are true to my knowledge and 

information derived from record, which I believe to be 

true, and the rest are my humble submission before this 

Hon'ble Tribl. 

AND I sign this VERIFICATION on this 	I3LC 'day 

of February/2002 0  

Place : Guwahati. 
	

l'j J44'-1 
Date : 	 2002. 	Signature of Applicants 

To 

The Deputy Registrar, 
Central. Administrative Tribunal, 
Guwahati, 
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NURThLMST FHIJNTIER R14ILWAY
.  

: /227/4 	(Hectt).. 

Sff-t 
riow at office) 

Office of the 
CHIEF PLH0NNEL 0FFICIR 

iuciion) 
al1cj?Jon : 	Gjuhatj.11 

Uated: /" —197? 

Sub. : Temporary'appoin'tnient as  
on pay 1s per nionh in scale  
(Fevisd) plus usual allowances as admissible 
from time to time. . ' 

On being found medically fit it, CaLegory  
are hereby, directed to report to 

!• Notheost Frontier Railway, 'immdiaoly for furth'3r 
orders. 	 . 	 . 

L 2. 	 Iho terms and conditions of your Service will bethc: 
same as stated in this office letter N0 

dated 4 •  
Please acknowledge rc'eipt.' 

ENIjF I-LflSJNLLUFFiLLfl(ftrCRUTTI.T;, 
- 

COPY fo.rwardd for information and neces. ary action to 

. The C;jndidate f s prescribed RSC.applicatlOr) form 
•alongwith its enclosures and medical I  fit' certificate is 
heiewith for record. He will please ensure Chat all the terms 
coditiáns as laid down in the offer of' appointmnt letter (un1o:ari 
era complied with. The dte on which the ca'ndidate is appo.nted 
should be intimated to this office. 

/1 

DM: As above. 

Z. 

for CHIEF 	 OFFICE14.  

280476 
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• 	N. F. 	'jy. 
--. ----- 

To 

Sb ri 	 fl7L/(i4jz 	 : 

Stb:_ Temporary appointment as •Trainee 
Ticket C°flector 

in tes of S(R)LGTS. letter No'E/227/cci',, 

	

dated 	 You. ae 	- 	¼ her 	appojn 	as Trainee Ticket Collector an 	ireed for a Periodof one , onth trajnip on R Stipend of 	950/._ per month plus usu1 allowaices as admissible from time to 
AFDJ.with efect from.the date yo report to Principal ZTS 

You are hereby diected to epo  ZTS/ 	 to 	 /• ,j for traini 	 Princip ng, as Per course 	,'(j( 	Immediately On Successful cDmPlet ion of training 'onIy ( y 	i 1 he posted 	: • 'as Tket Collector 	
nst.theduty cadre pst under differ' ent Divisions on this RI1wy,:  1f vacancy Is available. 

A Pass to cover your journey 	Khytô Al ipurdu 	Jn. is encio$ëd. ' 	 . S  

- One (as ab ov 	•, 

• 	

S. . .. 	 ' •; .'. • 

SENpOOr1vFRr IL ER 
Copy for thfonnatjon and nec SSa'y act jor, to:- 
1) F/1LG. 	.DAU/APnJ, 
30 

Principai/ZTS/çJ He.wil'l Please arrange for the training 
of the staff concerned in the course of T,C.and dIrect the 
staff to this office on successful cDrflpletjoñ of training 
for further pOsting, e 	

also todraw stipeid Of 
the person(s) concered at his end for the period he will 

be uncer trajnIr In ZTS/MDj 	. 

ji/ ' FTSL M. t DTJP/a 
ps.. 	• 

..... ................. 

.5 
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OH IEF' PERSC'NJiI, OFF 3!R 
(Recru itmert eot ion) 

- 	hIlL. 

• 	iLigaon, datcd 
TO,, 

appointment as_____ 

• 	OnPS______ 	grade fl3 

usual p1ionce 

as admssile from' time to te.. 
Owl V4TE OF SELT 10N BY THF RRB/Y 

MERTT FIGURE ITh/Sc/ST. 
/\ 	&) 

am prepared t offr yi.ti a posti in grade of. and 
• rat P of Pay spec ii led 'above' plus usual allowances Subject to' 

your passing the.'prescribed medical examination hy. n ?lutbo- 
rsed Iedicra Officer of any of the Thdian RauS , 	O On 
production of your rignal certificates in snplrL of "or 
Qualifications and satfactory proof in suppor O  your age, 
Such as Matriculations and/ar its enuivalent certilicate. In 
case of nonavailability from bhc University/Board, the folloving 

,certfioat(ir Q'riginai) miy beacce1ted provisionally. 

Natricu],at ion Marks Sheets. 

Matricu1ation 'Aãmit Card and 

School jeaving Certificate: from th€ 
LIedmaster/IJoadh) is Lress. 

L1 appointments wilLbe' made on probit ion for one 
year. For apprnticé. appored 'to working :post after compie-
tionof their:pobation.ary period commences from he date of 
Such appo intrn€nts, 

It ut he clearly understood tht the ?ppoument ii  
is tenmjnh2e of 14 (for';een) nays not ice r. 	: ' 	: rept 
that no such not'co 	. j"ourcd i. 'tc 	' 	- 	se 'cc 
is due to the sanction :o the pot 	 he1 " On retuni 
to dity of the absentee in wh 	le ou may' ho 	igod in 
Wh irTh case 3TOur 5erv i'-e wl1 he RLt cm - r a l V 	 from 
the date of expry•of the sanction or froM the date of former 
resumes his duty, • 	• . . 	- 	 . 

Contd... 
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/ 
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1 

1 
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JR 
 the case may be. 	sp 	Such flDticeWj11 be required if 

the tennjatjon of your service is due to your nent 	yiCJ : flCRPRcty or to your remvj or diSrjssj aS 	lScip1inFry measure after Comp11ce with the PrOV1S1O Clause-Il Article • 311 of the COnStitution of Thdj 

4 	You will not be eligible for any pens -ion or any benefit 
under the State Railway Provident Fund orCratüity Rules or to any . 

 absentee Ralowance those admissible o temporary er'ployees under the Rules 	foe from tim e to tLe dür SeJjce 	 g such temporaj 

50 	You .Wiflhe held reponjbe for the harge andcare f Govt 6 
 money, goods stores and all other properties that may 

he entrusted to you 
6, 	

You will be required to take an oath of allegiance or mke an affirrnat ion in the form in 1 icated belot' - 

do/swear/ s05ry TTa Wre7ub ear t r e 
alle1ance to Thdia and to the (OflStituti3n of Thdia 
as by law estabj. ished and that I wiJj carry out he 
duties of my of f 	loyally, honestly and with 1nipartia, 1 ity, 

SQ HELP VE 00D,  

N°TL: 	
objectors to taking oath may make a 

Solemnaffirriat ion in the Prescribed from md icated b ov, 

You will confirm to all n4es and regulations appi icable to yOur appointment, 

Tn all matters not Specifically provided for hern Or the Recruitment les, You 	be governed by thepovjsons of 
 in 

the India Raflway Codes and Other extant orders s amended/issued from time tQtn1e 0 	 • 

You must he prep.ed to accept the offer of appothtment 
at any of aPpointment at any of tb Northeast Frontier Rail'ay 
System: Although you are initiniJy appointed f°r a Particu1r 
district/division You are lib1e to be transferred to any 
station on this Railway in the 	agencies of serilce and you 
'&1d definte1y indicated in your Roqeptarce that you Will h abide by there conditin, 

10. If yo lntepd to take the appojntmept on these conditions 	- • 	Please pcpt to the undersignedl personally on orbefore' 
but not earl icr than ____ 	 failing W i th i 	r 1 eLter Will lapse and \ T Ja nt no r 	oa 	1 	/ i o1'noroej from th daLe vu jo n duy at io o 'c Nherc you 'ilJ 
be posted after you have been cert.f led med lcallv ft. 

11 
• cuariers wiT] be providoij only f available and so guarantee • 	can be given, 	• 	• •• 	 • 	• 

12, 
No trave1ln alze will b. granted for.joinin th;e post 0 	

rce 2pd Class,Psss is en1osedto aovor yOur journey. 
(ontd, 



- 	 3 	-. 

	

13 	Your aointmpit is 	so Subject to prouctio 	f SC/ST ce rt
ificate from the arbhorityas advised in the encloserl 

Spec ian from Th is c nd it ion appl ics only to the Sqheduied 
Caste/Scheduled Trive candidates 

	

14. 	You shall be liable f9r illtAryse rv jce in the Ra ilway Engg,unjs of Terrjtrjal Ay fr a peiod of Seven Yars in r1errit3ri 
Any Service and Eit Years in Territorial Any 

Reserves 'or for Such periods S may be laid dOWn in this behalf from time to time. 

15 4 

 

Your seniority to the post will be detenined in accordance with 
the Merit POsitiOn awardcdby the N.F.ailway Recru itment Board, 

	

16. 	
You will have tQ produce a certjfite in suppo rt of your good, cndt and chArRcer for 

Stt Government Officer 
nqt below the rank ?Dy. Commissioner DSP r.frorn an VPA, 

	

17, 	On rePQ rt 	to this ffie you are requested to Submit 
one, prescribed Railway R.Qctment Brd APPI iat ion Fon duly filleä  in  all respects wh icF can be had from 

afl lnportnt Raway Stations b Pan of 
, •/-(,5 pise for SC/ST) and and Refugee candidates a1onw1

th 	qopy of vr recent passport 

	

SIZe 	otogra 	and attested copjes o 	ertjfjcates n Support of your age aid, quRlifij08 

18, While rePoing to this qffice you w il l have o submIt Proper Please 
 Order from yOur present mPl3yer, if you are n Ser7 ice, 	. 	 . 

19, 	
You Vi.ial be required to deposj 	

, l2/(pee twelve) as prore1tment ed1cal cam1nation fee While repo rt ing to this OffIc&, 

	

Encl 	set 2nd. Class Pass No, 

- 	
' 

[t~ he 

accept t-he offr 2hte•tens detailed bavé nd dec1ar that;I ha11 abide by  coflditiop ° Pulated In Para-7, 

gnau•r of the candidate & datC 
r. .

. 	 .. 

LOF TMLG 
Copy forwarded for information and - necessa ry act ion to: 

endorsene 	

- 

.Thesehs reference to his 	 nt '°• . . 	

. dated 	 wjlJ. please
77  

sp a 	the Staff 	 € ara 

DS259/. 	 fçr C I 1FF PFJ? 	TJFL Or'ER Al IGAI)N 
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toj 110 of CCflQ 	
tXV1Ung 011cvgnc o ' 

t 	t1'rc thea J 
(FtX1 very p'C'r 	 r311rjnq thçi 

 til 	9irnr by 
 

them v ra fl 	I 	
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docdi thnt c 	1 dtr tvU 	o'1op 	C the c1 	
oppi Ufl urth 

3 Si JJU lp i hrt 	 (4)1p 	r1i 	TT 
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To, 

A1/Qauhati,N.p.Rjy 
Through proper sonal CTTI/Ic ,,GHY 

Sub : 	StOpp.thq of Consolidated Z:avelling Allowance. 

Ref : 	Your Letter No. c1Aa/GHyL2001  Dt 	 05 2001 

Sir, 

In reference to above, I beg to lay before you 
the following favourable consideration and sympathetic 
orders, 

That Sir, I am a Petty employee, I have been 
cordially doing my duty, Besides ths, I work as amenities 
Staff for the welfare of passengers during my duty. 

That Sir,I am very astonished to the above 
subject curn total cases shown as nil in the month of 
April 2001, 	 - 

There are M/P, cases in my hand still now. i am 
ready to show them if required, 

That Sir, it must be very difficult to maintain 
my family Consisting of six members without consolidated 
T. A. with my poor salary. 

so, I would request your honour to ConSider my 
case favourable and for which act of kindñèss, I shall 
ever grateful to you. 

Date,: 	S 	 Yours faithfully,  
V 	 I, 

' int -4 / 
ey 
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r 	 crc-cd (T 

A. 	chkthg trt fcr 	oridn 

flQ3T cmt - reE. 

	

or v'tI 	inpcc t.in iL 1l5 br oti'ccC the 	rfcrrn'fl 

of t.ic)t 	ckitg t.ff is rr't s:isfQctfDrY 	ez boen cc-. 

fuEicr cv tzrçtnd henc t 	rornco i - y icw.CCTS 

	

tr 	tctilitY c.f GPY 	1rc.- flr&Z3r of train 

cricintl 	ttinetir fri thC uwahti st8ti'fl, t"s trct 

per tiC3 	ccci<itcJ tfi porrnth is 8 fo11owi- 

tion Total  JrOUflt 

iO 

;..- ziti.z's 

(B) 

* 30 10 
C. 

Ebr ,,,e mcnticm,~d tzrcot cr fixc to staff . rtircj u ncr 

thcir r(&Y tive ctqcri.t. 'rt 	itr'riri' c .p I criCC 

tc dorm o: 	 tn pr 	tt i 	ijcf 	 bc rc l. rC 

IU of Iort 	O).i( b? rnrri' 	' tiCi'T!\. chEC'1 

to 	tcv the trWt 	th'i3 fci, li rrfr EflC ci 

• 	d1i b 	 iL 	t.h ccVo r fltiOr: 	tCt 

	

riC 
thCir e1iticfl. ?h tTi't. hoti:Id b nctO ty all 	ar 1  

bo ii p1?ye 	 p... 

c.hEktt 

C7 tA.) 
'c;rY or 

:. 	 fr  

: 



office rrder Lundirg,dt/0 2001, 

The 	f1 lowi' sLnf o ro horrby 	r rsforrod ard pShdJ 	I the st3tirr as shrwirg agairs -. 	ccch 0,r 	their 	ds-tirg pay arjd 
SCc1O 	r amiristr;ive /r r; ur 	vice vacar'.cy with 	immediate effect, 

SL Q' 	V a mo PLaèe (f 	Psti 
S  (IC 	Str. 

1 	Shri 	Dilip 14 ahanta, F1dTTE/ GIIY 	lid .TTE/BPB. 
.2; .Piganta Deka TTE/GlIY 	 TTE/BPB 
k-3.; Dipo 	Brahma TTE/GlIY 	T' 	TTE/BP13 

4 	
Sar z arY, TTE/GiIY 	 TTE/Lt4G 

• 	 D.j\1 0Brhjna CTTI/II/GHY 	err I/II/LMG 

The ab(ve meirrd staff are eUgibieT/Pass,  CTG and 
r'inirE tine 	as Per tetrulo 

This 	has the apprvl r f 	the 	CnflPO tOtt 	euth.rity 

f r 	Divi. 1.R1.l'in&gor 	(P) 
I\.'.Rty. 	Lum':lir.g. 

79_24(mmP)Pt 	\T(T) Luridi g,dtd 	' 	/O/2001 , 

Cpyfr'rwrdod fr mat 	d 

Staff cnicord thr (N:- Prpa-r 	charL 
CTTI/I/GIIY-IIc 	is hereby aclviJ tr Op ar 	ave s t3ff 
t 	carry (-Sut 	hir rarsfor nrd Pnstlrg 1rder immediately 
•'rd 	als ( 	ocJvised deliver 	he Office order 0btairing 

N 
a cic n wlc1gemet 	frr\m t}m ard 	sOrt. the 	san 	tr. 	this 1 ffice 
f (-r 	req rd 	Delay f 	nrrspari'-g -f 	he 	5tff rosprsibi Uty 
will rost 	or him., 

CTTI/LMG & BP]3. (4) 	DC14/G1lY,L 	() 	Sr.,Ri1/GHY 	(b) 	APO/GIJY 

7) DA O/TkIG 	8) 	QS/Ocmml. () cs/ET/Biu. 

10) ss/IMG, 	GUY, BPB. 

11-r Divi l.Riy.Mahor (P), 

I 
	 j\ F Ji ly. LWUd i rg. 

tVb 

AY 

____ 	 IT 	 TTi! 



pCM / Lumdinq 

r, 

Sub 	PEcon~--.i d -?ration of transfr cderr,to BP/Lu .mding. 

ReE 	DR1 (P) Lumding , 0. 0. No.- E- 24 (T.T.E. )Ft. V(f) 
Lumc9ing. ,Dtd. 08/08/2001 

Respctfu1ly ,t submit that vide the 0.0. refered to above. 
I have been transfred to 
If this transfer order is irnpiemanted it will cause great hardship to 
me and my family. Further, I have done rothing to warned such in from 
yu - 

However, if the transfer is ordred solely, because of my less 
earning stte that the earnings may have fl1en due to absence of 
proper guidence and motivation by our CTTI/ GHY. Nevertheless I shall 
strit hard to increase earnings to optimum limit. 

Kindly cancel the transfer ord 	and oblige. 

-7_ 	1....-........ '1 	
- 	 - 	 -----------,----.,.- 	 -S  

Yours faithll.y 

LL; 
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Gcreral 	tacr 1 tb11 g8  

, 	Datcd 	8.88 , 	 4 
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• Qr. N3.5212/13 	at1 	
'ligon 'onvacaUo byc.::; •. ri JIare1a Kr . thuya , ,.1c 'VO"ut,der 	W8/Pa 	Is allotted to,. his 	

under Rflfl/Guwhafj On reti 1 emetgr, d weef. (:101 retli'. 	 0037) the date of his fathers ement I" terms of Railway J3ord's lett 	h1(G)71_QpJ 	. 

	

dated 27.2.71k 	 er  

29 	Qrs.' No, 57/B 	e-II at Ba st otarg 	onvcato by 

	

Shri ?K'C 	
borty, Lx. i1IhFIead under A & CAO/MLG 1sal1 te 

to $tlri Dil1'p hUrzrchakrabor4i, M3M/G}jy u3er J1rJRM/Gy 
On . humjtarian grujwj 	

effect from ( 28.7.33) the date of. approval Passed by 

Ti \ 
• Qrs v NO•79/BpeIIt,Uzaflbazar Railway5 Co1Py,cahatjh..l. or vacatonhy the :farnily of 1ate1ca'makhya Prsadfla, ExbMDtor,:.:.s 

Driver uer,At8/G Is aflotted?to ShrI DIga5 Dek, TT/GHy& Uer.A0XGyofl3UtOf
the order, 	 turn. with effect from the date of issu€f • 	 ,. 	 • 	

.. 5. ;, 	 • 	

• 	 . 	 ., 	 . 	 . 

	

.... ' . 5 	 •• 	..•.' 	 .. 	 . 	'• 	

5.. • fill 
the hov :tee ,cas have1;eet approved 	•. under his dlscrea.flOnary:power 	- 	 by GM- 5

•  • 	 I  
- 	 'I• 	 ;. 	- 	 - 	 -..•••• 	 '. 	 . 	

'S•., 

	

Th'ex.aIjotees.s}loU1d hn'ver the Qrs. to
4 the'w 	: 	i. 

• 

6110 ttcles un.er Int1matjo to this of ce ad I' c0ncer1, 	
•••,•; 

) 

Ln 
Bha r) 

	

• 	 •• 's 	 r .Gefferj Mnager(G) & 	. •. ' 
No.Z/314/l8 1t.Xiiie 	 Dated 	

- 	
C Copy forwarded for ' 

'informatio, and r6cessary act1n to t- . ,. --.' 	
• 

1. FA & AO/i1LG, . 2. CPO/ILG,3.. -  RRD/Guy, 4. ADRM/QHy, 	. • 	.-..•..• 5 • A0/ GUY 	6 AM4/M1,G, 7. 1y •COC/PIdU, 8. X/Pjo . IJ/flQ/PI0, 1. 1W/G}r1 	11.' F/MLG J2. IF/GII 13. DIrector of Aurult/MLG, 
i• fleprescrttjve/ N.FRHJ/nrpiJ/pNO. 	 - - - 154 Chri. ,  K.Ll/arglary, Hd.C1err/cpO/ 

	
\ 	 S 

	

(Rep. CC/ 	Staff). 	' 	
\A 	 S 

	

16. staff Conceri',ed, 	
''i' \sj\ • 	

I 	 • 	• 	• 	• 	

. 	.: 	
•'• 	
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., 	. 	• 	• 	• 	. 	
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(unBhaga) 	 p 

Dy 
• 	

•Geer1 'er(G) & 	• 	':. man 

zaa 

• 	' -. : -. 
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- 	 N. L. 8. MEDICARE' 

M
a division of 

. 'i.. 	1cbtarc 	pitat & 	cøtartIj 	ttt 

arvodaya Path. off C. S. Road, Bus stop A.B.C. Near BhanQagarh. ,UWafll 

with R.I.A. LaboratQrv for Hormone timatiofl : approved by B.A.R.C. Bombay, P,1E0lCP1  
Eye Microsurgery & Diabetic Centre ) 

F-jease Certificate 
- - 

pr 	
Phone .(0361) 529390/569945. 	 E mail: nlbreSCt 	gw 1. dot. net . I. 	

Fax ( 	564713 

Name 	 , 	 r- 	 Ae4ISex 	O.P. No. 	u 	1l P. No.jl- 
CD 

Address 	o , 

v 	Date & time of (a) Admission schare  

Provisional Diagnosis T>'r_Q. 	1 	.. 

• Treatment 	

(b) Di 

ply 	Condition at discharge & Cause 
1~ *I-  ~C~~L 

Consulting Doctor 

> 
0 
0• 

0 a, 
a, 

w 
ca 

0 

U, 

Ui 	 tt 

o 	/ 	-- 	

L .  \ 

•(t• 9•4 	
Name of Doctcr With Sign.atJ.tIe 

TT:±±P
lease bring this on  your  next visits 
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